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3Meer / ORDER

PER M. BALAGANESH (A.M):

This appeal in ITA No.513/Mum/2017 for A.Y.2011-12 arises out of
the order by the Id. Commissioner of Income Tax (Appeals)-12, Mumbai
in appeal No.CIT(A)-12/DCIT-6(1)(2)/66/15-16 dated 01/11/2016 (Id.
CIT(A) in short) against the order of assessment passed u/s.143(3) of the
Income Tax Act, 1961 (hereinafter referred to as Act) dated 28/03/2014
by the Id .Dy. Commissioner of Income Tax, Circle 6(1), Mumbai

(hereinafter referred to as Id. AO).
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2. Shri Asis Narayan, an Insolvency Professional who has been
appointed as Liquidator vide order dated 18/03/2021 passed by the
Hon’ble National Company Law Tribunal, Mumbai (NCLT) u/s.33 of
Insolvency and Bankruptcy code, 2016 (IBC) filed a letter dated
12/10/2021 stating that the assessee company is under the process of
liquidation and accordingly, prayed for withdrawal of the appeal. The
letter dated 12/10/2021 is reproduced hereinbelow:-

N ASISH NARAYAN

INSOLVENCY PROFESSIONAL (IP Rag No.: IBBI/IPA-002/IP-N00444/2017-18/11274)
11 A/504, SPRINGLEAF, LOKHANDWAILA. KANDIVALI (EAST) MUMBAI-400101
Email ID: cs.asish@gmail.com, Contact Nos. 9920299049, 022-40111489

12.10.2021

Income tax Appellate Tribunal Mumbai Benches
4th floor, Old CGO Building

101, M.K Road,

Mumbai -400020

Email ID : Mumbai.bench@itat.nic.in

Dear Sir,
Subject : Appeal No. ITA/S13/MUM/2017 in the matter of M/s Asis Global Limited

The captioned matter was heard today at Sr. No.3 Bench A by virtual mode. The undersigned
appeared before the Hon’ble Bench A and has been directed to send a letter for dismissal of the
appeal petition

This is to state that I, Asish Narayan, an Insolvency Professional, has been appointed as
Liquidator vide Order dated 18.03.2021 passed by Hon’ble NCLT Mumbai under section 33 of
Insolvency and Bankruptcy code, 2016 (IBC). Under the provisions of IBC,2016 and the IBBI
(liquidation Process) regulations 2016 , assets of the Company are required to be distributed in
accordance with the provisions of Sec.53 of IBC

In view of the above, my prayer is to withdraw/dismiss the captioned appeal with respect to the
corporate debtor viz., Asis Global Limited and oblige:

The Order of Hon’ble NCLT, Mumbai dated 18.03.2021 initiating liquidation process under
IBC, 2016 has been attached for your ready reference
Kindly acknowledge the receipt and do the needful.

Thanking you,
Yours faithfully,

(Jﬁ YT
SR

Asish Narayan
Liquidator of Asis Global Limited

Encl :
1. Order of Honble NCLT, Mumbai dated 18.03.2021 initiating liquidation process under
IBC, 2016.

3. In view of the above, the appeal of the assessee is hereby

dismissed as withdrawn.
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4. In the result, appeal of the assessee is dismissed as

withdrawn.

Order pronounced in open Court on 20/10/2021.

sd/- sd/-
(AMARJIT SINGH) (M.BALAGANESH)
JUDICIAL MEMBER ACCOUNTANT MEMBER
Mumbai; Dated 20/10/2021

KARUNA, sr.ps
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